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Shri t..I.S-inha, -counsel for theplicart. 

Heart the learned counsel for the applicant on the 

question of admission. Admit. Issue notices to the respon-
ens to f ii e the il reply within four weeks f rcm today. 

Rejoinder, If any, may be filed within two weeks tkreafter.  

Requisites to be filed within a week. 

2 	- Li,st on 21.02.1997 before the Registrar for cnp1e- 

tion -f p1 adings. 	- 

(.Purkayastha) 	 - 	- 	 Sa ha 
Member(J) 	 - - 	 Memter(A 

S Kr 

2/21.2.1997 	 None for. the partics. Notices were issued 

to the, respondents on 30.12.1997. SRs are stibi awaited. 

- 	ue to éf flux of time notices up on the respondents fiJt-t. 

- deemed to have  been served under order 5 RUle 19A) of 
A 	 - 	 - 	 - 

-- CPC. Put up on 20. 3. 1997 for filing - S. 

- 	

- 	 ( S. P. Sinha ) 
MPS. 	 Dy.Reg.istrar I/c 

3/20.3.1997 

MPS 

NOnE: for the applicant. Mr.D.G.Dastidar, Jr. 

counsel to Mr.' Gautam Bose, learned counsel 

appears for the respondents. No W/sls yet been 
filed. Put up on 	1997 for filing W/s. -- 

- 	( S..s - 
- 	 Dy. Registrar I/c 

I 



4/5.5.1997 None for the applicant. Nr.D.G.Dastidair, 

Jr. counsel to Nr. Gautam Bose, Sr. Counsel appeLrs 

for the respondents. The learnd counsel for the 

respondents subtdts that W/s is: ready and it wil 

be filed during the course of , the day. In the 
circumstan,ces, let this case be listed on 12. 5. 1 97 
for filing W/s as a last chance, 

S..Sinha ) 
Dy. Registrar I/c 

5/12.5.1997 	None for the parties. Wl/s has  been filed Ion 

behalf of the respondents no.1 to 4. No W/s has yet 
been filed on behalf of the pvt. respondEnts. Put 

up on 5.6.1997 for filing W/s on behalf of the' vt. 

respondents a d rej o inder if. a fly as a ia St cha rce. 
/ol 

I8S. 

6/5. 6.1997 
/ 

... inha 
Dy. Regis tra 

None for the applicant. Mr.D.G.Dastidr,Jr. 

counsel to Mr. Gutam Bose, Railway Counsel appers 

f or the resondents. W/s has been filed on behalf of 

the official respondents no. 1 to 4. No W/s has yt 

been filed on behalf of the pvt.respondehts no.5 to 8 

though sufficient time was given therefore. In the 

circumstances, let It be listed before the Honble Bench 

for direction on 16.7,1997. However, the appiicaht shall 

be at JJberty to file rejoinder, if any. 



7/16.07 

SKJ 	h 

3. 
O.A.:633/96 

9r') 	Shri 	counsel for the respondents. 
W/s has been filed on behalf of the 9spondts 

no. 1 to 4 but, no W/s has been filed on behalf of the * 	
private respondents. Four weeks further time is allowed 
r the same. Rejoinder may be filed within two w6eks 

thereatter.. S 	 - 

• 	 'List ôñ 02:09.1997 for direction. 

- 	 (v N .I'1ehrotra) 
* 	 vice..Chairman 

.97 	 W/s has not been fil€d by the private respondents.. 
I. 	

The appliCflt is alled the weeks further time to file 
rejoinder.. List for direction on 05•111997•  

H 

(V..Mhrotra) 
Vicechajrman 

9.15.11.97. 	 /s has been filed on behalf of -he;  respondents. 

Rejoinder may be fiaed ith*in three weeks. List it on 13.1.98 

fordjrectjon. 

vw 
/CBS/ 	 O.N. ahrotra) 

Vice-chairman 
10./ 13.1.98. Rejoinder not filedso far. ThFee weeks further 

time is l allowed for the same. List it on 1.3.98 fbr direction. 

CBS/ 	
- 	 (v.N. Mehrotra) 

Vi chairman 

Ll/]g.3.98 	- 

SKS 

2/2 .6.98 

SKs 

Listori 2.6.98 for direction. 

('Ij.R.K.prasa? 
1mber (A) 

Learned counsel for the applicants states that 
no rejoinder is required in this case. List for 
direction on 2nd of September, 1998. 

L.R.K. Prasad ) 	 ( V.N.Nehrotra ) Xmber (A) 	 Vice_Chairman 

8/02.0 
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13/02 0 09, 98 

-- 

Pleadings iA the case ae complete. 
enter. it in the Redy List. 

(L..K.Prasad) 	 (V.N.Iehrotra) 
Member () 	 Vice-Chairman 

I 

14/21.5.99 	None for the applicant. 

As the pleadings in this case are 'complete. 

et it be listed for hearing on 21.7.99 

(Lakshman Jha) 	 (L.R.K.Prasad) 
Member(J). 	 Nerrber(A) 

15/2.1:07,99 	For wantf of time, hearing is adjotirned 
to 0809.1999. 

(L. A. K.Prasad) 	 (S.Narayan) 
sxj 	Neither (A) 	 Vice -a irman 

16/8. 9..999 

17/3. 11 el  1999 

List it for hearing on 3•11.1999. 

( i.akshman Jha ) 	' 	( L. R. K Pr asad 
Member (J) 	 Member (A) 

List it for hearing on 29.12.1999. 

( Laksbman Tha ) 	 ( L.R.K.Prasad 
Merther'(J) 	 Member (A) 

0 



OA 633/96 

18/29.12.99 None for the applicant. 

h. V.Jha, Jr. to Sh. BOSe c6nlfor the respondts 

List it -- for hearing on 11.2.2000 

(L.JHA) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MEMBER(A) 

19/11.2,2000 	 For want of time, list it for heating 
on 5 4.2000. 

—. 	Ii ng" 1a ) 	 (8, Nar ay an ) MPS. 	 Member (A) 	 Vice..Chajrman 

20/05.04.2000 	For want of time, the hearing is adjourned 

51ST 	
(S.Nya/vC 

21/2. S. 2000 	Nory for the parties. 

Let it be 1 isted for hearing on S. 5.2000. j 

(LR.1cpract1 T7  
Merriber (A) 	 'Vice-chairman,)- 

22 
a 

.J.LJ'JtJ 	 CIRCUIT BENCH AT RANCHI. cJ  

CM 	
None appears for the app1icnt, on 'the 

request made by $hri 	counsel for the 
respondents, 	direct that this case be lIsted 
at Headquarters On 1.8.2000 for hearing. 

(L.R.K.Pra3ad 	
vice -Cairman Mernber(j) 

I 

I 



23/13.07,2000 ; Circuit Benchat Ranchi : 

None for the applicant. 

Shri G.Bose, counsel for the respondents. 
Let it be listed on 18.08.2000 for hearing, 

(S.Narayan)/V.C. 
I 

	

24/18. 8. 2C:00 	. 	Circuit Bench at Ranchi. 

t it be listed for hearing on 21.9.2000..,.' 

2' 

L.Hmi g1ian ) 	 ( S.Narayan ). M. 	 Mnber (A) 	 Yic e.-Oia1rman. 

25./ 21.9.2000. 	 ••'.'. 

Let it be listed on 18.1 0.2qOQ for hearing. 

L 	
fces/ 	 (s. NRRJYAJ) 

,' 	. 	. 	. 	, .. 	. •. 	. 	 VICE-CHIRf1AN 

26 

18 • 10,. 2000 	 C IR CUIT BENCH AT R ANCHI 

, c 
None for the parties. Let it be 

listed on 19.10.2000 for hearing.. 

(L.R.K.Prasad) 	 (S.Narayn) 
V.C. 

2 7/19.10.2000 : Oircuit Bench at Aanchi : 

None for the applicant.. 

Shri G.Bose, counsel for the respondents. 

On previous sevezl dates also nobody appeared 
on behalf of the applicant to press the instant OA.. 

e, therefore, directed that this OA be listed on 

20 • 10.2000 for hearing. In case nobody a p pea rs on beha if 

of the applicant on the next date, it will be dismissed 
for default.  

(L.R.K.i?rad)/M(A) 	 .. 	(S.Narar,: 



H 

7IINOI33/9 

28/20.10.2000 : Circuit Bench at nchi : 
None aparS on behalf of the ap1  )licarxt. 

Shri G,Bose, counsel for the rest ondents. 

Pursuant to the order dated 19.11 .2000, 

this QA is dismissed for default. 

ski 	(L.f.K.Prasad)/M(A) 	 (s.Naraya /V.C. 

/ 

11 
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